L1 Written Answers

(a) whether Government have decided
to expand the Monopolies Commussion by
appointing some more members to 1t,
if so, the details in this regard, and

(b) the reasons for exparding the Com-
misston and what 15 the number of cases
pending beforet at present ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI K V RAGHUNATHA
REDDY) * (a) and (b) Having regard
to the future work load tte Commission
has to undertake, Government are exani-
ning the question of increasing the strength
of the Commussion which now stands at
three, which1s the statutory nunimum

Seven references from Government under
Chapter I1I of the Monopol es and Restric-
tive Trade Practices Act, 1969, two ap-
plications under section 10(a) (n1) and one
application under section 41 Irom the Regis-
trar of Restrictive Trade  Agreements
were pending enquiry before the Commussion
as on 3rd May, 1972, Seven cases under
section 10 of the Act stood referred by the
Commussion to the Director of Investi-
gation for preliminary investigation

QUT OF PLAN ASSISTANCE TO STATES

57 SHRI PRANAEB KUMAR MU-
KHERIJEE Willthe Minister of FINANCE
be pleased to state

(a) the number of State, which have
recetved Out of Plan Assistance from the
Centre for certain specific projects, and

(b) what percentage of the assistance
was on the basts of (1) grant and (u)
loan ?

THE MINISTER OF STATE IN THL
MINISTRY OF FINANCE (SHRI K R
GANFSH) (a) Five States were given
non-Plan assistance by the Centre for
certain specific projects durinz 1971-72

(b) 2 19 of the assistance was in the
foom of Graat and 97 9°; wn the form
of Laon.
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[TFINANCIAL CORPORATION OF
MADHYA PRADESH

58 SHRI JAGDISH PRASD
MATHUR

SHRIO P TYAGI :

DR BHAI MAHAVIR :
SHRI V K SAKHALECHA :

Wil the Miaster of FINANCE be
pleased to state

(a) the amount given by the Central
Government to the State Financial Corpo-
ration of Madhya Pradesh during the years
1970-71 and 1971-72, and

(b) whether there 1s any Central Govern-
ment agency to watch as to how the amount
given by the said Corporation 1s utilised 1
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+[THE MINISTER OF FINANCE (SHRI
Y.B CHAVAN) : (a) The State Financial
Corporations are not empowered under
the State Financial Corporations Act, 1951
to borrow funds from the Central Govern-
ment The Central Government has not,
therefore, extended any financial assistance
to Madhya Pradesh Finaacial Corporation
during the years 1970-71 and 1971-72.

(b) Primarily, the responstbility to watch
how the amount given by the Corporation
1s utilised would rest with the Corporation
itself The Gezneral Superintendence, direc-
tion and management of the affairs and bu si-
ness of the Corporation vests in its boards
of directors, which coasists, among others,
of nomunees of the State Government,
the Reserve Bank of India and the Indus-
trral Finance Corporation of India

The Reserve Bank has been vested with
Statutory powers under the State Financial
Corporations Act, 1951 to generally super-
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vise, control and guide the operations
of the Corporations The bank also cairies
cut periodical inspection of the Corpor.-
uons as empowered under the Act.]

AGRICULTURAL INCOME Tax

59 SHRIMATI PRATIBHA SINGH :
Will the Minister of FINANCE be pleased
fo state

(a) whether 1n view of the vast dis-
parittes n regard to tax revenues from
agricultural and non-agricultural 1ncomics
which compare in the ratio of 1 10, Govern-
ment have evolved any new scheme for
equitably taxing the agricultural income
without further burdening the small and
marginal farmers,

(b) 1f so, the details of the scheme, and

{¢) whether the matter was discussed at
the recent Chief Mimsters’ conference ,
1f so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) to (¢) At the Conference
of Governors/Chief Ministers of States
held on 12th October, 1971 1t was decided
that all problems reliting to taxation of
agricultural wealth and income should be
gone into by an expert commuttee,

In pursuance of this decision, the Central
Government have setup a Commuttee under
the Chairmanship of Dr K N Raj and its
recommendations are awaited

CRrASH OF MI1G-21

60 SHRIMATI PRATIBHA SINGH :
Will the Mimister of DEFENCE be pleased
to state

(a) whether an Indian Air Force Mig-21
crashed near Narayangaon about 80 mules
from Poona, 1f so, the causes thereof,
and

(b) the number of Mig aircraft that
crashed since their introduction and the
total number of such awrcraft acquired by
IAF so far ?



